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THE ARMS ACT, 1959

(Act No. 54 or 1959)
' [23¢ .lecerber, 1959}

An Act to consolidate and amend the law relating to arms sn'{ aramunition.

Bg it Enacted by Parliament in the Tenth Year of the Republic of India ¢s foilows ;—

CHAPTER I
PRELIMINARY

1. Short title, extent and commencement—(/) This Act may be called the <rris Act, 1959,
(2) 1t extends to the whole of India.

(3) It shall come into forca on such date! as the Central Government may, by wotification in the
Official Gazette, appoint.

2. Definitions and interpretation—(/) In this Act, unless the context otherwise “cq: ires,-—
(a@) “acquisition” with its grammatical variations and cognate express n:, includes hiring,
borrowing, or accepting as a gift ;
“(b) “ammunition™ means ammunition fot any firearm, and includes—
(i) rockets, bombs, grenades, shells ?[and other missiles, ]
(i) articles designed for torpedo service and submarine mining,

(iii) other articles containing, or designed or adapted to contain, exp'<si e, fulminating or
fissionable material or noxious liquid, gas or other such thing, whethe: cspable of use with
firearms or not, :

(iv) charges for firearms and accessories for such charges,
{v) fuses angd friction tubes,
_ (v) parts of, and machinery for manufacturing, ammunition, and

(vii) .such ingredients of ammunition as the Central Government iy, b)} natification in ]
the Official Gazette, specify in this behalf ;

(er “‘arms” ‘means articles of any description designed or adapted s wewy0:1s for offences or
defence, and includes firearms, sharp-edged and other deadly weapons, and pa+~is ¢ f, and machinery
for manufacturing arms, but does not include articles designed solely for dortas ic or agricultural
uses such as 4 lathi or an ordinary walking stick and weapons incapable of it g used otherwise
than as toys or of being converted into serviceable weapons ;-

1. Ist October, 1962, vide Notification No, G.S.R. 992, dated 13-7-1962, see Gazette of India, Ft. TI. Sec. 3) p. 1092.
2, Subs. by Act42of 1988, s. 2(w.e.f. 27-5-1988).
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2 Arms Act, 1959 [Sextion 2

(d) “district magistrate” in relation to any area for which a Commissioner of Police | as been
appointed , means the Commissioner of Police thercof and includes any such Deputy (o nmi-
ssigner of Police, exercising jurisdicticn over the whole or any part of such area, as may be : se-ificd
by the State Government in this behalf in relation to such area or parts;]

(e} “firearms” means arms of any description designed or adapted to discharge a 1:9j<file
or projectiles of any kind by the action of any explosive or other forms of energy, and includss,—

(i) Artillery, hand-grenades, riot-pistols or weapons of any kind designed or adzpite 1 for
the discharge of any noxious liquid, gas or other such things,

(i) accessories for any such firearms designed or adapted to diminish the nois: 21 tlash
’ caused by the firing thereof, )

(#ii) parts of, and machinery for manufacturing, firearms, and

(iv) carriages, platforms and appliances for mouating, transporting and serving vt lory;

(f) “licensing authority™ means an officer or authority empowered to gtant or renev’ ic *ices
under rules made under the Act, and includes, the Government ;

() “magistrate” means an Executive Magistrato under the Code of Criminal Prccedure
1973 (2 of 1974) ;]

\

(g) “prescribed’ means prescribed by rules made under this Act ;

(h) “‘prohibited ammunition” means any ammunition, containing, or designed or ad: pted
to contain, any noxious liquid, gas or other such thing, and includes rockets, bombs, grenzdes,
shells, ¥ missiles] articles designed for torpedo service and submarine mining and suck cther
afticles as the Central Government may, by notification in the Official Gazette, speci'y te
be prohibited ammunition ;

(i) “prohibited arms” means—
(i)- firearms so designed or adapted that, if pressure is applied to the trigger. rnisiles
coatigne to bo dischacged. until -pressure is removed from the trigger or the 1sagazine

containing the missiles is empty, or

(#7) weapons of any description designed or adapted for the discharge of any rovious
liquid, gas or other such thing,

and inoludes-artillery; anti-airoraft and anti-tagk firearms and such other arms as the Coitral
Governmest may, by notification in the Official Gazette, specify to be prohibited arm: ;

1. Subw. by Act 550f 1571, 5. 2, for the formes clause.
2. Tns. by Act 28 of 1983, 5. 2 (w.0.{, 22-6-1982).
3. [ns. by Act420f 1988, 5, 2(w.e.f. 27-5-1988),




3 Arms Act, 1959 Fections 2—3]

gj) “public servant” has the same meaning as in section 21 of the Indian Peral -Jode {45 of
1860) ;

(k) “transfer” with its grammatical variations and cognate expressions, incli«le: lettmg on
hire, lending, giving and parting with possession.

(2) For the purposes of this Act, the length of the barrel of a fircarm shall be measured from the
muzzle to the point at which the charge is exploded on firing. %

(3) Any reference in the Act to any law which is not in force in any area shall, in rofat on to that
ared, be construed as a reference to the corresponding law, if any, in force in that arsa.

(4) Any reference in this Act to any officer or authority shall, in relation to any arex in which
there is no officer or authority with the same designation, be construed as a rerference to svch officer
or authority as may be specified by the Central Government by notification in the Oficiz] Gazstte.

CHAPTER 11

ACQUISITION, POSSESSION, MANUFACTURE, SALE, IMPORT, EXPOKT AND
TRANSPORT OF ARMS AND AMMUNITION

3. Licence for acquisition and possession of firearms and ammunitioh—l[(l)] No persor. sh:ll acguire,
have in his possession, or carry any firearm or ammunition unless he holds in this behalf a licence
issued in accordance with the provisions of this Act and the rules made thereunder :

Provided that a person may, without himself holding a licence carry any firearms o ammuni-
tion in the presence, or under the written authority, of the holder of the licence for repair ¢ {3r renewal
of the licence or for use by such holder.

2[(2) Notwithstanding anything contained in sub-section (f), no person, other than a persen
referred to in sub-section (3), shall acquire, have in his possession or carry, at any time, —ore th an
three firearms : -

Provided that a person who has in his possession more firearms than three at the ccir sncement
of the Arms (Amendment) Act,1983, may retain with him any three of such firearms and she Il deposit,
within ninety days from such commencement, the remaining firearms with the officer in ch: rge of the
nearest police station or, subject to the conditions prescribed for the purposes of sub-sec'ion () of
section 21, with a licensed dealer or, where suzh person is a member of the armed for:es of the
Union, in a unit armoury referred to in that sub-section. '

(3) Nothing contained in sub-section (2) shall apply to any dealer in firearms or to asy riember of
a rifle cinb or rifle association licensed or recognised by the Central Government using 2 point 22
bow rifle or an air rifle for target practice.

{4) The provisions of sub-sections (2) to (6) (both inclusive) of section 21 shall apply n relation
to any deposit of firearms under the proviso to sub-section (2) as they apply in relation tc t @ deposit
of any arm or ammunition under sub-section (7) of that section.]

»

1. S.3 re-numbered as sub-section (7) thereof by Act 25 of 1983, 8. 3 (w.e.f, 22-6-1983).
2. Tos. by 8. 3., ibid, (w.e.f. 22-6-1983).

®
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4. Licence for acquisition and possession of armsof specified description in certain cas<:—If the Centra)
Government is of opinion that having regard to the circumstances prevailing in any a:¢2 t is necessary
or expedient in the public interest that the acquisition, possession or carrying of arms other than fire-
arms should also be regulated, it may, by notification in the Official Gazette, direct *hei this section
shall apply to the area specified in the notification and thereupon no person shall acquire, have in
~ his possession orcarry in that area arms of such class or description as may be specified in
that notification unless he holds in this behalf a licence issusd in accordance with ths provisions
of this Act and the rules made thereunder. :

5. Licence for manufacture, sale, etc., of arms and ammmition—'[(/}] No perso= stall—
(@) Huse, manufacture,] sell, transfer, convert, repair, test or prove, or

(k) expose or offer for sale or transfer or have in his possession for sale, traasfe-, conversion
repair, test orf proof, '

any firearms or any other arms of such class or description as may be prescribed or eny ammunition
unless he holds in this behalf a licence issued in accordance with the provisions of this Act and
the rules made thereunder.

1% L 4 * *®
3(2) Notwithstanding anything contained in sub-section (1), a person may, withcut holding a
licence in this behalf, sell or transfer any arms or ammunition which he lawfully possesses for his own
private use to another person who is entitled by virtue of this Act, or any other law for the time
being in force to have, or is not-prohibited by this Act or such other law from having i1 bis possession
such arms or amm unition : :

Provided that no firearm or ammunition in respect of which a licence is requirei vnder section
3 and no arms in respect of which a licence is required under section 4 shall be so soid ¢r transferred
by any person unless—

-+ (@) he has informed in writing the district magistrate having jurisdiction or the officer in
charge of the nearest police station of his intention to sell or transfer such firearme, ammunition
or other arms and the name and address of the person to whom he intends to sell or transfer such
firearms, ammunition or the other arms, and

{(b) a period of not less than forty-five days has expired after the giving of susa iatformation.]

_6. Liceace for the shortening of guns or conversion of imitation firearms into fireaszas ~No person
Shall shorten the barrel of a firearm or convert an imitation firearm into a firearm: unless he holds
_in this behalf a lcence issued in accordance with the provisions of this Act and the rules made
thereunder,

Explanation.—In this section, the expression “imitation firearms™ means anything which has the
appearance of being a firearm, whether it is capable of discharging any shot, bullet or Sther missils
or not.

1. Sztinn 5 re-nanbsred as sub-section (/) thereof and in sub-section (/) as so re-numbered the proviso omitted by
Act 25 of 1983, 5. 4 (w.ef. 22-6-1983). '

© 2, Ins. by Act 42 of 1988,s. 3 (w.e.f 27-5-1988).
3. Subs. by Act 25 of 1983, s. 4, (w.a.f 22-5-1930,
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7. Prohiibhition of acquisition or possession, or of wanufactare ox sale, of prehivitedjarms or prohibit-
cd ammunition- No person shall—

(&} acquire, have in his possession or carry ; or
(A Nuse, mrafactare.] w2l fransfer, convert repiir. el arovs: oy

() expase or ofer (oo sabe ortraasfer or have in his soss2s<ian Por sale, transfer, conversion
repidr, tost for proof,

vuy peotibited arms or prohibited ammunition unless k2 hashea speoial'y anthoriszd by the Central
o st oin this boha!f

8. Prehibition of sale or transfer of firearms not bearing identification marks—(/) Mo person,
Lot abditerate remove. alter or forge iinv nume. number or other identification mark stamped or
arhoon s shown onoa fircarm,

{™) Noperson shall sel' o transfer oy fire wom which dossnotbear thy nam: of the maker,
3 s omamber oo oher dlevidcating meak stanpaal or otherviss shown thereonin a

ATV
M s approved by the Coatral Goverament.

A

(Y Whenever any person nas in his possession any firearm withowt such name, number or other
ddentifcation mark on which such name, number or otheridentifieation mark has hzen obliierated,
semovad, altered or Torged, i shail b2 presumed unless the contrary is proved, that he has obliterated,
somnoved, altered or forged that name, number or other identification mark :

7, svided that in relation toa porsya who has ia his possrssion at the commeazement of this Act
aay fesornywithout such name, numbder or other identifization mark stamped or otherwise showa
tharenn, the nrovisions of this sub-section shall not take ¢fM:ct uatid alter the expiration of one year
{rom such commencement.

9. Prohibition of acquisitinn or pasizssion by, or of s2le or transfer to young persons and jcertain
other oersons of fire arms, ete.. (/) Notwithstanding anything in the foregoing provisions of
this Act—

(M no person,—
(/) who has not completzd the age of 2twenty-one years], or

. (i) who has been szntenced on coaviction of any offsnce involving violencz or moral
turpitude to imprisonment for *{any term]at any time during a period of five years after the
expiration of the sentence, or

(iify who has becn ordered to execute under Chapter VIII of the 2[Code of Criminal
Procedure, 1973 (2 of 1974)] a bond for keeping the peace or for good behaviour, at
any time during the ferm of the bond, ) :

skall acquire, have in his possession or carey any firearm or ammunition

: §

1. Subs. by Act420f1938,s. 4 (w.e.f. 27-5-1988).
2. Bubs by Acr 25071933, 5. 5(wee.f. 22-6-1983),
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(3) no person shall sell or transfer any firearm or ammunition to, or convert, rap iir, test Op
prove any firearm or ammunition for, any other person whom he knows, or has reaso t« believe—

(i) to be prohibited under clause (g) from acquiring, having in his possessio: cr carrying
any fircarm or ammunition, or

(i) to be of unsound mind at the time of such salelor transfer, ‘or such e*nﬁmion,
repair, test or proof.

(1) Notwithstanding anything in sub-clause (i) of clause () of sub-section (I), & parsc 1 who hag
attained the prescribed age-limit may use under prescribed condition such fircarm: a: may be
prescribed in the course of his training in the use of such firearms :

Provided that different age-limits may be prescribed in relation to different type: of firearms,

10. Licence for import and export of arms, etc.—(/) No person ghall bring into, c: teke out of
Iadia by sea, land or air any arms or ammunition unless he holds in this behalf a licence ivg 1ed in ac.
eordance with the provisions of this Act and the rules made thereunder : ‘

Provided that—

(a) a person who is entitled by virtue of this Act or any other law for the :im:beicg in
force to have, or is not prohibited by this Act or such other law from having, in ks yossession
any arms or ammunition, may without 4 licence in this behalf bring into, or take »ut of, india
such arms or ammunition in reasonable quantities for his own private use ;

(b) a person being 8 bonafide tourist bsloanging to any such country as the Cen'ral Govern-
ment may, by notification in the Official Gazette, specify, who is not prohibited b> ih. lawa of -
that country from having in his possession any arms or ammunition, may, witt:ou' a licance

under this section but in accordance with such coanditionsas may be prescribad, br.ag with
him into India arms and ammunition in reasonable quantities for use by him for Jurposes
enly of sport and for no other purposs.

Bxplanation.—For purposes of clause () of this proviso, the word “tourist” m:=a: & person
who not being a citizen of India visits India for a period not exceeding six months vith 10 cther
ebject than recreation, sight-seeing, or participation in a represeatative capacity in meatisgs con-
vened by the Central Government or in international conferences, associations or o-Lier bodies,

(?) Notwithstanding anything contained in the proviso to sub-section (7) where the o llector of
ewstoms or any other officer empowered by the Central Government in this behalf has iy loubt as
e the applicability of cluase (a) or clause () of that proviso to any person who claims thet such clsiuse
ia applicablejio him or as to the reasonableness of the quantities of arms or ammunition it the possess.
slen of any person referred to in such clause, or as to the use to which such arms or amnumizion may
be put by such person, may detain the arms or ammunition in the possession of such psarion uatil
ke ressives the orders of the Central Government in relation thereto.

(#) Acrms and ammuaition taken fromone part of *India to another by sea or air cr a:ross any
imtervening territory not forming a part of India, are taken out of, and brought into, Incia vvithir the
meaning of this section. :

11. Power to prohibit import or export of arms, etc.—The Central Govetnment may, bv n tificetion
in the Official Gazette prohibit the biinging into, or the taking out of, India, arms or arvn: nition of
sueh elasses and descriptions as may be specified in the notification.
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12. Power to restrict or prohibit transport of arms—(7) TheCcntral Government ma, b + Boti-
#ication in the Official Gazette,—

(@) direct that no person shall transport over India or any part thereof arms or arm-ition
of such classes and descriptions as may be specified in the notification unless he holds in t3i: bebalf
a licence issued in accordance with the provisions t_wf this Act and the rules made ther vix der; or

(b) prohibit such transport altogether.

(2) Arms or ammunmon trans-shipped at a mport or an airport in India are transp e d withe
in the meaning of this section.

CHAFTER I
PROVISIONS RELATING TO LICENCES- - .

13. Grant of licences—(1) An application for the graat ofa licence under Clnptn:t I ﬂnn_ih._
made to the licensing authority and shall be in such form, contain suck particulars and 2 sccom=
panied by such fee, if any, as may be prescribed.

1{(2) On receipt of an application, the licensing authority shall call for the report of 3¢ oficer
in charge of the nearest police station on that application, and such officer shall send i -report
within the prescribed time. ;

(24) The licensing authority, after such inquiry,if any, as it may, consider m: aad'.aiftar
considering the report received under sub-section (‘2), shall, subject to the other provmn{:m of this
Chapter, by order in writing either grant the lloenoe ot refusn to gra.ntthe same :

Provided that where the officer in charge of the nearest police stguogﬂoeg not send /it regoct
on the application within the prescribed time, the licensing authority may, if it -deems fit, -n: ke stich
erder, after the expiry of the prescribed time, without further waiting for that report.]

(3) The licensing authority shall grant—
(a) alicence under section 3 where the licence is required —

(i) byacitizen of India in respect of a smooth bore gun having a barrel of ot ess than
twenty inches in length to be used for protection or sport or in respeet of a wesEe load-
ing gun to be used for bona fide crop prot.ectlon :

e A m“msmi of any. caso, the lices:in;; auiio:
ity is satisfied that a muzzle loading gun will not be fifftient for wiop promt G0t
licensing authority may grant a licence in respect of any other sthooth bomzuh an s Bt&sﬁa
for such protection, or

(i¥) in respect of a point 22 borerifle or an airrifle to be used for -ta‘rggtwp;:ﬁ@g_w by a
member,of a rifle club or rifle association licensed or 1ecognised by the Central € cwernawmt; .

(b) alicence under section 3 inany other case or a licence under section 4, seition 5,
gection 6, section 10 or section 12, if the licensing authority is satisfied that e person
by whom the licence is required has a good reason for obtammg the' same’

G T TN e ———

1. Subs.by Act 250f1983,8.6 (w.e.f. 22-6~1983).
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14. Refusal of licences—(7/) Notwithstanding anything in section 13, licensing authority shall
refuse 1o grant —

(a) a licence under section 3, section 4 or section 5 where such licence is required in respect
of any prohibited arms or prohibited ammunition ;

(b) a licence in any other case under Chapter If,—

(i) where such licence is required by a person whom the licensing authority has reason
to believe —

(1) to be prohibited by this Act or by any other law for the time being in force from
acquiring, having in his possession or carrying any arms or ammunition, or

{2) to be of unsound mind, or
{3) to be for any reason unfit for a licenc under this Act ; or

(ii) where the liecnsing authoirty deems it necessary for the security of the publi,
peace or for public safety to refuse to grant such licence.

(2) The licensing authority shall not refuse to grant any licence to any person merely on the
ground that such person does not own or possess sufficient property.

(3) Where the licensing authority refuses to grant a licence to any person it shall record in
writing the reasons for such refusal and furnish to that person on demand a brief statement of the
same unless in any case the licensing authority is of the opinion that it will not be in the public
interest to furnish such statement.

15. Duration ard renewal of licence—{J) A licence under section 3 shall, unless revoked earlier
eontinue in force for a period of three years from the date on which it is granted :

Provided that such a licence may be grmted for a shorter period if the person by whom the
ticence is required so diesires or if the licensing authority for reasonsto be recorded in writing
¢ onsiders in any case that the licence should be granted for a shorter period.

(2) A licence under any other provision of Chapter II shall, unless revoked earlier, continue
in force for such period from the date on which it is granted as the licensing authority may in each
case determine.

(3) Every licence shall, unless the licensing authority for reasons to be recorded in writing
otherwise decides in any case, be renewable for the same period for which the licence was originally
granted and shall be so renewable from time to time, and the provisions of sections 13 and 14
shall apply to the renewal of a licence as they apply to the grant thereof.

16. Fees, etc., for licence—The fees on payment of which, the condition subject to which and
the form in which a licence shall be granted or renewed shall be such as may be prescribed :

Provided that different fees, different conditions and different forms may be prescribed for
different types of licences :

Provided further that a licence may contain in addition to prescribed conditions such other
conditions as may be considered necessary by the licensing authority in any particular case,

17. Variation, suspension and revocation of licences—(/) The licensing authority may vary
the conditions subject to which a licence has been granted except such of them as have been prescrib-
ed and may for that purpose require the licence holder by notice in writing to deliver~-up the licence
to it within such time as may De specified in the notice.
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(2) The licensing authority may, on the application of the holder of alicence, also vary the
conditions of the licence except such of them as have been prescribed.

(3) Tho licensing authority may by order in wiiting suspend a liecence for such periods as it
thinks fit or revoke a licence—

(@) if the licensing authority is satisfied that the holder of the licence is prohibited by
this Act or by any other law for the time being in force, from acquiring, having in his
posscssjon Or carrying any arms Or ammunition, or is of uasound mind, or is for any reason

unfit for a licence under this Act ; or

(b) if the liccensing authority deems it necessary for the security of the fublic peace or
for public safety to suspend or revoke the licence ; or

(¢) if the licence was obtained by the suppression of material information or on the
basis of wrong information provided by the the holder of the licence or any other person on
his behalf at the time of applying for it; or

(d) if any of the conditions of the licence has been contravened; or

(e) if the holder of the licence has failed to comply with a notice under sub-section
(1) requiring him to deliver-up the licence.

(4) The licensing authority may also revoke a licence on the application of the holder thereof.

(5) Where the licensing authority makes an order varying a licence under sub-section
(I) or an order suspending or revoking a licence under sub-section (3), it shall record in writing
the reasons therefor and furnish to the holder of the licence on demand a brief statement of the same
unless in any case the licensing authority is of the opinion that it will not be in the public interest
to furnish such statement.

(6) The authority to whom the licensing authority is subordinate may by order in writing suspend
or revoke a licence on any ground on which it may be suspended or revoked by the licensing autho-
rity; and the foregoing provisions of this section shall, as far as may be, apply in relation to the
suspension or revocation of a licence by such authority.

(7) A court convicting the holder of ajlicence of any offience under this Act or the rules made
thereunder may also suspend or revoke the licence :

Provided that if the conviction is set aside on appeal or otherwise, the suspension or revoca-
tion shall become void.

(8) An order of suspension or revocation under sub-section (7) may also be made by an appellate
court or by the High Court when exercising its powers of revision.

(9) The Central Government may, by order in the Official Gazette, suspend or revoke or direct
any licensing authority to suspend or revoke all or any licences granted under this Act throughout
India or any part thereof.

(10) On the suspension or revocation of a licence under this section the holder thereof shall

without delay surrender the licence to the authority by whom it has been suspended or revoked or
to such other authority as may be specified in this behalf in the order of suspension or revocation.

18. Appeals—(/) Any person aggrieved by an order of the licensing authority refusing to granta
Jjcence ot varying the conditions of a licence or by an order of the licensing authority or the zuthority
to whom the licensing authority is subordinate, suspending or revoking a licence may prefer an appea)
against that order to such authority (hereinafter referred to as the appellate authority) and within

such period as may be prescribed :
Provided that no appeal shall lie against any order made by, or under the direction of the

Governmernd.
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(2) No appeal shall be admitted if it is preferred after the expiry of the period prescribed therefor

Provided that an appeal may be admitted after the expiry of the period prescribed thereferif
the appellant satisfies the appellate authority that he had sufficient cause for not preferring the appeal
within that period.

{3) The period prescribed for an appeal shall be computed in accordance with the provisions of
the Indian Limitation Act, 1908 (9 of 1908), with respect to the computation of periods of
limitation thereunder.,

(#) Every appeal under this section shall be made by a petition in writing and shall be accompani-
ed by a brief statement of the reasons for the order appealed against where such statemsnt has
been furnished to the appellant and by such fee as may be prescribed.

() In disposing of an appeal the appellate authority shall follow such prozedure as may be
prescribed : '

Provided that no appeal shall be disposed of unless the appellant has bzea givana rzasonable
opportunity of being heard.

(6) The order appcaled against shall, ualess the appellate authority conditioanlly or uncondi-
tionally directs otherwise, be in force pending the disposal of the appeal against such ordee,

(7) Every order of the appellate authority confirming, modifying or r2versing the order appeal
ed against shall be final.

CHAPTER IV
POWERS AND PROCEDURE

19. Power (v demand production of licnce, ete.—(I} Any police officer or any other officer
specially empowered in this behalf by the Central Government may demand the production of his
licence from any person who is carrying any arms or ammuanition.

(2) If the person upon whom a demand is made refuses or fails to produce the licence or to
show that he is entitled by virtue of this Act or any other law for the time being in force to carry
such arms or ammunition without a licence, the officer concerned may require him to give his name
and address and if such officer considers it necessary, seize from that person the arms or ammuni-
tion which he is carrying.

(3) If that person refuses to give his name and address or if the officer cocerned suspects that
person of giving a false name or address or of intending to abscond, such officer may arrost him
without warrant.

20. Arrest of persons conveying arms, etc., onder suspicions circumstances—Where any person
found carrying or conveying any arms or ammunition whether covered by a licence or not, in such
manner or under such circumstances as to afford just grounds of suspicion that the same are oris
being carried by him with intent to use them, or that the same may be used, for any unlawful purpose
any magistrate, any police officer or any other public servant or any person emploved or working,
upon a railway, aircraft, vessel, vehicle or any other means of conveyance, may arrest him without
warrant and seize from him such arms or ammunition.

21. Deposit of arms, etc., on possession ceasing to be lawful—(7) Any person having in his posses-
sion any arms or ammunition the possession whereof has, in consequence of “the expiration of the
duration of a licence or of the suspension or revocation of a licence or by the issue of a notification
under section 4 or by any reason whatever, ceased to be lawful, shall without unnecessary delay
deposit the the same either with the officer incharge of the nearest police station or subject to such
conditions as may be prescribed, with a licensed dealer or where such person isa member of the
armed forces of the Union, in a unit armoury.

Explanation.—In this sub-section “unit armoury” includes an armoury in a ship or establish-
ment of the Indian Navy.
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(2) Where arms or ammunition have or has been deposited under sub-section (1) the depositor
or in the case of his death, his legal representative, shall, at any time before the expiry of such period
ag may be prescribed, be entitled—

(a) to receive back anything so deposited on his becoming eatitled by virtue of this Aot
or any other law for the time being in force to have the same in his possession, or

(&) to dispose, or authorise the disposal, of anything so deposited by sale or otherwise to
any person entitled by virtue of this Act or any other law for the time being inforce to have,
or not prohibited by this Act or such other law from having, the same in his possession and

1o receive the proceeds of any such disposal :

Provided that nothing in this sub-section shall be deemed to authorise the return or disposal
of anything of which confiscation has been directed under section 32.

{3) All things deposited and not received back or disposed of under sub-section (2) within
the period therein referred to shall be forfeited to Government by order of the district magistrate :

Provided that in the case of suspension of a licence mo such forfeiture shall be ordered in
respect of a thing covered by the licence during the period of suspension.

(#) Before making an order under sub-section (3) the district magistrate shall, by notics in
writing to be served upon the depositor or in the'case of his death, upon his legal representative, in
the prescribed manner, require him to show cause within thirty days from the service of the notice
why the things specified in the notice should not be forfeited.

(5) After considering the cause, if any, shown by the depositor or as the case may be, his legal
representative, the district magistrate shall pass such order as he thinks fit.

(6) The Government may at any time return to the depositor or his legal representative things
forfeited to it or the proceeds of disposal thereof wholly or in part.

22, Search and seiznre by magistrate —(/) Whenever any magistrate has reason to believe—
(@) that any person residing within the local limits of his jurisdiction has in his possession
any arms or ammunition for any unlawful purpose, or

(b) that such person cannot be left in the possession of any arms or ammunition without
danger to the public peace or safety, the magistrate may, after having recorded the reasons for
his belief, cause a search to be made of the house or premises occupied by such person or in
which the magistrate has reason to believe that such arms or ammurition are or is to be found
and may have such arms or ammunition, if any, seized and detain the same in safe custody for
such period as be thinks necessary, although that person may be entitled by virtue of this Act
or any other law for the time beinginforce to have the same in his possession.

(2) Every search under this section shall be conducted by or in the presence of a magistrate
or by or in the presence of some officer specially empowered in,this behalf by the Central Govern-

ment.

23, Search of vessels, vehicles for arms, etc.—Any magistrate, any police officer or any other officer
specially empowered in this behalf by the Central Government, may for the purpose of ascertaining
whether any contravention of tiis Act or the rules made thereunder is being or is likely to be commit-
ed, stop and search any vessel, vebicle or other means of conveyance and seize any arms or
ammunition that may be found therein along with such vessel, vehicle or other means of conveyance.

24, Selzure and detention under orders of the Central Government—The Central Government may
at any time order the seizure of any arms or ammunition in the possession of any person, notwith_
stapding that such person is entitled by virtue of this Act or any other law for the time being in force
to have the same in his possession, and may detain the same for such jperiod as it thinks neceesary

for the public peace and safety.
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J[24A. Prohibition as to possession of notified arms In disturbed areas, stc.—(7) Where e Jeniral
Goverument is satisfied that there is extensive distirbance of public peace and tranquilitv o; imaeni-
nent danger of such disturbance in any area and that for the prevention of offences invclvag the

use of arms in such area, it is necessary or expedient so to do, it may by notificc*io"i in the -

Official Gazette—
(a) specify the limits of such area ;

() direct that before the commencement of the period specified in the notificaticn {which
petiod shall be a period commencing from & date not earlier than the fourth day afi«.r the daie
of publication of the notification in the Official Gazette), every person having in his pussession in
such area any arms of such description as may be specified in the notification (the ar#s 5 spaci-
fied being hereafter in this section referred to as notified arms), shall deposit the same :ofcre such
commencement in accordance with the provision of section 21 and for this purpose ‘he posses-
sion by such person of any notified arms, shall, notwithstanding anything contain-d in any
other provision of this Act (except section 41) or in any other law for the time beizg ia force,
as from the date of publication of such notification in the Official Gazette be deer:=d o have
ceased to be lawful;

© declare iha; as from the commencement of, and until the expiry of, the period s pecified
in the notification, it shall not be lawful for any person to have in his possession i stch ama
any notified arms;

(d) authorise any such officer subordinate to the Central Government or a State {*ov ;rnment |

as may be specified in the notification,—

- () to search at any time during the period specifiedin the notification an;' peson in,
or passing brough, or any premises in, or any animal or vessel or vehicle or other cor veyance
of whatever nature in or passing through, or any receptaclke or other container »f vhatever
nature in, such area if such officer has reason to believe that any notified arms are socreted by
such person or in such premises or on such animal or in such vessel, vehicle or oticr convey-
ance or in such receptacle or other container ; '

(#) to seize at any time during the period specified in the notification any nifi>d arms
in the possession of any person in such area or discovered through a search under 21 lause?),
and detain the same during the period specified in the notification.

" (2 The period specified in a notification issusd under sub-section (1) in respect of any ar . shall
not, in the first instance, exceed ninety days, but the Central Government may sioaeiid such
notification to extend such period from time to time by any period not exceoding ninety duy: at say
one time if, in the opinion of that Government, there continues to be in such area such dis:urt ance of
public peace and tranquility as is referred to in sub-section (/) or imminent danger there’ aad that
for the prevention of offences involving the use of arms in such aroa it is necessary or expedisit so to
do.

(%) The provisions of the Code of Criminal Procedure, 1973 (2 of 1974), relating to scurcies and
seizures shall, so far as may be, apply to any search or seizure made under sub-section (/).

(#) For the purposes of this section,—

(@) *‘arms” includes ammunition;

(&) where the period specified in a notification, as originally issued ander sub-:»:tion H,
is extended under sub-section (2), then, in relation to such notification, references in sut-section
(1) to “the period specified in the notification™ shall be construed as references tc the period
as so extended.

1, Ss. 24A and 24Bins. by Act 25 of 1983,5. 7 (w.al. 22-6-1983).

»
h
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24B. Prohibition as to carrying of notified arms in or through public placesin disturbed ar'=a. ate.~.
(]Where the Central Government is satisfied that there is extensive disturbance of public :xan and
tranquility or imminent danger of such disturbance in any arca and that for the prevention -+ ¢ Tenuas
involving the uso of arms in such area it is necessary.or expedient so to do, it may, by not Uct tiop in
the Official Gazette,—

(a) specify the kimits of such area;

(b) direct that during the period specified in the notification (which period shall b« a pericd
oommencing from a date not earlier than the second day after the date of publication « { t} » notj-
fication in the Ofizial Gazstte), no person shall carry or otherwise have in his posswsiin sry
arms of such description as may be specified in the notification (the arms so specified ':ir3 hers-
after in this section referred to as notified arms) through or in any public place in suc: evea ;

(¢) authorise any such officer subordinate to the Central Government or a State G ve -nmeat

as may be specified in the notification,—

() to search at any time during the period specified in the notiflcation any pesrsoq in r
_passing through, or any premises in or forming part of, or any animal or vessel os "-oficle or
other conveyance of whatever nature, in or passing. through, or any receptaciz o othor
container of whatever nature in, any public place if such area-in such officer has e son o
belicve that any notified arms are secreted by such person or in such premises i ¢ such

" animal or in such vessel, vehicle or other cofiveynce or in such receptacle or other cc :tg Jaer;

(i) to selze at any time during the period specified in the notification any no'ifiei arc:s
being' carried by or otherwise in the possession of any person, through or in a pubfiz flace in
such area or discovered through a search under sub-clause (#), and detain the samo 115 ng tie
period specified in the notificaion.

(2) The period specified in-a notification issned under sub-section (J) in respect of any ares shall
not, in the first instance, exceed ninety days, but the Central Government may amend such sioti Jeation
to extend such period from time to time by any period not exceeding ninoty days at any one iire if, in
t he opinion of that Government, there continues to be in such area.such disturbance of pixali : pesse
and tranquility as is referred to in sub-section (/) or imminent danger thereof and that f: :e pro
vention of offences involving the use of arms in such area it is necessary or expedient 50 to do.

‘ s
(3) The provisions of the Code of Criminal Procedure, 1973, (2 of 1974), relating to searzhe and
soizures shall, so far as may be, apply to any search or seizure made under sub-section (7).

(4) Forthe purposes of this section,— - i
(@) “arms” includes ammunition ;

(b) “public place” means any place intended for use by, or accessible to, the puic or any
section of the public; and

(¢) where the period specified in a notification, as originally issusd under b section
(D), is extended under sub-section (2), then, in relation to such notification, referen.<s n syi-
section (I)to “the period specifiedin tho notification™ shall be construed as refere-ices to the
period as 0 extendod. ]
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CHAPTER V
OFFENCES AND PENALTIES

25. Punishment for certain offences—{(1) Whoever—

(@) manufactures, sells, transfers, converts, repairs, tests or proves, or exposes or offers for
sale or transfer, or has in his possession for sale, transfer, conversion, repair, test or proof, any
arms or ammunition in contraventjon of section 5; or

(b) shortens the barrel of alfirearm or converts an immitation firearm into a firearm in contra

vention of section 6; or
2{' * * »

(d) bring into, or takes out of, India, any arms or ammunition of any class or description in
contravention of section 11,

shall be punishable with imprisonment for a term which shall not be less than three years but which
may extend to seven years and shall also be liable to fine.

3[(14) Whoever acquires, has in his possession or carries any prohibited arms or prohibited
ammunition in contravention of section 7 shall be punishable with imprisonment for a term which
shall not be less than five years, but which may extend to ten years and shall also be liable to fine.

(144) Whoever manufactures, sells, transfers, converts, repairs, testsor proves,§ or exposes or
offers for sale or transfer or has in his possession for sale, transfer, conversion, repair, test or proof
any prohibited arms or prohibited ammunition in contravention of section 7 shall be punishable with
imprisonment for a term which shall not be less than seven vears but which may extend to imprison-
ment for life and shail also be liable to fine.]

%(1AAA)] Whoever;has in contravention of a notification issued under section 24A in his possess-
Sion or in contravention of a notification issued under section 24B carries or otherwise has in his
possession, any arms or ammunition shall be punishable with imprisonment for a term} which shall
not be less than 4{three years, but which may extend to seven years] shall also be liable to fine.

(1B) Whoever— '

(a) acquires, has in his possession or carries any firearm or ammunition in contravention of
section 3; or

(b) acquires, has in his possession or carries in any place specified by notification under
section 4 any arms of such class or description as has been specified ,in that}notification in
contravention of that section; or

{c) sells or transfers any firearm whichldoesinot bear the name of the maker, manufacturer’s
number or other identification mark stamped or otherwise shown jthereon ias required {by sub-
section (2) of section 8 or does any act in contravention of sub-section J() of that .section ;
or

(d) being a person to whom sub-clause (i) for sub-clause (iif) of clause (@) of sub-section
(1) of section 9 applies, acquires, has in his possession or carries any firearm or am munition in
eontravention of that section; or

(¢) sells or transfers, or converts, repairs, testsYor proves anyJfirearm jor Yam munition in
contravontion of clause () of sub-section (/) of sectionX9; .or{

(f) brings into, or takes out of, India,lanﬂ:rmslm{ammunjﬁon':in";contramﬁon of section
10; or

1. Sube. by Act 25 0f 1983, 5. 8 (w.e.f, 22-6-1983).

2. Omitted by Act 42 of 1988, 8. 5 (w.e.f. 27-5-1988).

3, Reoumbered and ins, by s, 5, Ibid (w.af, 27-5-1988),
4. Subs, by Act 19 of 1985 5. 2 for certain words,
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(g} ransports any arms or ammunitionin contravention of section [2; or

(A1) fails to deposit arms or ammunition as requiread by sub-section (2) of section 3, or
sub-section (/) of section 21; or

(i) being a manufacturer of, or dealer in, arms or ammunition, fails, on being required to
do so by rules made under section - 44, to maintain’'a record or agcount or fo-make therein atl
such entries as are required by such rules or-intentionally makes a false entry therein or prevents or
obstruets the inspection of such record or account or the making of copies of entries therefrom
o1 prevents or obsiructs the entry into any premises or other place where arms or ammunition are
or is manufacturcd or kept or intentionally fails to exhibit ot conceals such arms or ammunition
= refusss to paint out whars the same ame or is manufactured or kept,

»hali be punishable with imprisonment for a team which shallj not be less than Yone vear] but which
may extend to three years and shall also be liable to fine :

Provided that the Court may {or any adequate and special reasons to be recorded in the judgment
unpase a sentence of imprisonment for o term of less than Yone year].

-[(/C) Notwithstanding anything contained in sub-section (/B), whoever coromits an offence
punishable under that sub-section in any disturbed area shall be punishable with 1mprisoniment 10r u
rerm which shall not be less than three years but whlch may extend. to seven years and shall also be
iiahle to fine.

Explanation.—Fot the purposes of this sub-section, *“disturbed area” means any area declared
io e a disturbed area under any enactment, for the time being in force, making provision for the
suppression of disorder and restoration and maintenance of public order, and includes any areas
~necified by notification under section 24A or section 24B.]

12) Whoever being a person to whom sub-clause (f) of clause (@) of sub-section (/) of section 9
appiies, acquires, lias in his possession or carries any firearm or ammunition in contravention of that
section shall be punishable with imprisonment for a term which may extend to one year, or with fine
orwith both.

(3) Whoever sclis or transfers any firearm, ammunition or other arms -

{i ) without informing the district magistrate having jurisdiction ot the officer in charge of the
=earest police station, of the intended sale oc transfer of that firearm, ammunition or other
AFMS; Or
(i) before the expiration of the period of forty five days from the date of giving such informa-
:iom to such district magistrate or the officer in charga of the police station.

xzi‘cuntravéntion_ of the provisions of clause™(@) or clause (b) of the proviso to sub-section (2) of
qection 3, shall bz punishable with imprisonment-for 4 term which may extend to six months, or with
fine of an amoun! which may exiend to five hundred rupees, or with bothl.

-

s4) Whoevar fails to deliver-up a licence whea so reqtured by the lwﬁnsmg authority under sub-
ction (1) of section 17 for the purpose of varying the conditions specnﬁad in the licence or fails to
surrender a licence 6 the appropriaté authority urder sub-section (/0) of that section oa its suspension
or revocation shall be punishable with imprisonment for a term which may extend to six months, or
with fine of an amount which may extend to five hundred rupees, or with both.

* Subs. by Act 39 of 1985, s, 2 for “six months™.
Ins. by s. 2, ibid. '
3. Subs. by Act 25 of 1983, 5. § (w.e.f, 22-6-1983).
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(5) Whoever, when required undsr siction 19 to give his nama and address, refuses to give such
name and addrass or gives a name or address which subsequzatly transpires to be false shall be punish-
able with imprisonment for a term which may extend to six months, or with fine of an amount which
may exiend to two hundred rupees, or with both.

1{26. Secret contraventions—(I) Whoever does any act in contravention of any of the provisions of
section 3, 4, 10 or 12 in such manner as to indicate an intention that such act may not be known to any
public servant or to any person ¢mployed or working upon a railway, aircraft, vessel, vehicle or any
other msans of convayance, shall be punishable with imprisonms:nt for a term which shall not be less
than six months but which may extend to seven years and also with fine.

(2) Whoever does any act in contravention of any of the provisions of section 5, 6, 7 or 11 in
such mannet as to indicate an intention that such act may not be known fo any public servant or
to any person employed or working upon a railway, aircraft, vessel, vehicle or any other means of
conveyance, shall be punishable with imprisonment for a term which shall not be less than five
years but which may extend to ten years and also with fine.

(3) Whoever oa any scarch being made under section 22 conceals or attempts to conceal any
arms or ammunitson, shall be purishable with imprisonment for a term which may extend to ten
years and also with fine.}

3[27. Punishment for using arms, etc.—(J/) Whoever uses any arms or ammunition in contraven-
tion of section 5 shall be punishable with imprisomnent for 2 term which shall not be lesc then
three vears but which may extend to seven years and shall also be lieble to fine,

(2) Whoever uses any prohibited arms or prohibited ammunition in contravention of section 7
shall be punishable with imprisonment for a term which shall not be less than seven years but which
may sxtend to imprisonment for life and shall also be liable to fine.

(3) Whoever uses any prohibited arms or prohibited ammunition or does any act in contravention

of section 7 and such use or act results in the death of any other person, shall be punishabie with
death.} '

28. Punishment for use and possession of firearms or imitation firearms in certain cases—Whoover
mnakes or attempts to make any use whatsoever of a firearm or an immitation firearro with intent to
resist or prevent the lawful arrest or detention of himself or any other person shall be Punishable
with imprisonment for a term which may extend to seven years 3and with fine].

Explanation—In this section the expression “immitation firearm” hasthe same meaning as in
section 6.

29, Ponishment for knowingly purchasing arms, etc.; from unlincensed person or for delivering arms,
efc.. to person not entitled to possess the same—Whoever—

{a) purchases any firearms ot any other arms of such class or description as may be prescribed

or any ammunition from any other person knowing that such other person is not licensed or
authorised under section 5; or

(&) delivers any arms or ammunition into the possession of another person without previously
ascertaining that such other person is entitled by virtue of this Act or any other law for the time

being in force to have, and is not prohibited by this Act or such other law from having

in his
possession the same,

shall be punishable with imprisonment for a term which may extend to {[three years, or with fine. or
with both], ’

I. Subs. by Act 25 of 1983, 5. 9 (w.e.f. 22-6-1983).

2. Subs. by Act 420f 1988, 5. 6 (w.e.f. 27-5-1988),
3. Subs. by Act 25 of 1983, s. 10, (w.e.f. 22-6-1983).
4. Subs. by 5. 11, ibid., (w.ef. 22-6-1983),
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30. Punishment for contravention of licence or rule -Whosever contravenss any condition of a
licence or any provision of this Act or any rule made thersunder, for which no punishment is provided
elsewhere in this Act shall be punishable with imprisonment for a term which may extend to Isix
months), or with fine which may extend to {[two thousand] rup2as, or with both.

31. Punishment for subsequeat offences—Whoever having been convicted of an offence under this ‘
Act is again convicted of an offence under this Act shall be punishable with double the penalty
provided for the latter offence. -

32. Power to confiscate—(/) When any person is convicted under this Act of any offence commi-
tted by him in respect of any arms or amrunition, it shall be in the discretion of the convicting court
further to direct that the whole or any portion of such arms or ammunition, and any vessel, vehicle or
other means of ¢Snveyance and any receptacle or thing containing, or used to conceal, the arms or
ammunition shall be confiscated :

Provided that if the conviction is set aside on appeal or otherwise, the order of confiscation shall
become void. ’

{2) An order of confiscation may also be made by the appellate court or by the High Court when
exercising its powers of revision.

33. Offence by companies—(/)} Whenever an offence under this Act has been committed by a
company, every person who at the tims the offence was committed was in charge of, or was responbsile
to the company for the conduct of the business of the company, as well as the company, shall be deemed
to be guilty of the offence and shall be liable to be proceeded against and punished accordingly :

Provided that nothing contained in this sub-section shall render any such person liable to any
punishment under this Act if he proves that the offence was committed without his knowledge and that
he exercised all due diligence to prevent the commijssion of such offence.

{2) Notwithstanding anything contained in sub-section (/) where an offence under this Act
has been committed by a company and it js proved that the offence has been committed with the
consent or connivance of, or is attributable to any neglect on the part of, any director, manager,
secretary or other officer of the company, such director, manager, secretary or other officer shall also be
deemed to be guilty of that offence and shall be liable to be procseded against and punished accordingly .

Explanation—-For the purposes of this section—

(@) “*company™ means any body corporate, and includes a firm or other association or
individuals; and

{b) ““director”, in relation to a firm, means a partner in the firm.

CHAPTER ]V
MISCELLANEOUS

34. Sanction of Central Government for Warechousing of Arms—Notwithstanding anything con-
tained in the 2[Customs Act, 1962, (52 of 1962)] no arms or ammunition shall be deposited in any
warchouse licensed under 3[section 58] of that Act without the sanction of the Central Government.

1. Subs. by Act 25 of 1983, s. 12 (w.c.f. 22-6-1983).
2. Subs, by, s. 13, ibid, (w.e.f, 22-6-1983),

~
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35, Criminal responsibility of persons in occupation of premises in certain cases—Where any arms
or ammunition in respect of which any offence under this Act has been or is being committed are or
is found in any premises, vehicie or other place in the joint occupation or under the joint contro! of
several persons, each of such persons in respect of whom there is reason to believe that he was aware
of the existence of the arms or ammunition in the premises, vehicle or other place shall, unless the
contrary is proved, be liable for that offence in the same manner as if it has been or is being committed
by him alone. '

36. Information to be given regardiug certain offences—{I) Bvery person aware of the commission
of any offence under this Act shall, in the absence of reasonable excuse the burden of proving which
shall lie upon such person, give information of the same-to the officer in charge of the nearest police
station or the magistrate having jurisdiction.

(2) Every person employed or working upon any railway, aircraft, vessel, vehicle or other means
of conveyance shall, in the absence of rcasonable excuse the burden of proving which shall lie upon
such person, give information to the officer in charge of the nearest police station regarding any box,
package or bale in transit which he may have reason to suspect contains arms o1 ammunition in zes-
pect of which an offence ander this Act has been or is being committed.

37. Arrest and searches—Save as otherwise provided in this Act,--

(a) all arrests and searches made under this act or urder any rules made thereunder shali
be carried out in accordance with the provisions of the [Code of Criminal Procedure, 1973
(2 of 1974)], relating respectively to arrests and searches made under that Code;

(b) any person arrested and any arms or ammunition seized under this Act by a person not
being a magistrate or a police officer shall be delivered without delay to the officer in charge of
the nearest police station and that officer shall—

(/) either release that person on his executing a bond with or without sureties to appear
before a magistrate and keep the things seized in his custody till the appearance of that
person before the magistrate, or

(if) should that person fail to execute the bond and to furnish, if so required, sufficient
sureties, procedure that person and those things without delay before the magistrate.

38. Offences to be cognizable—Every offence under this Act shall be cognizable within the meaning
of the Y[Code of Criminal Procedure, 1973 (2 of 1974)].

39. Previous sanction of the district magistrate necessary in cer{ain cases—No prosecution shall
be instituted against any person in respect of any offence under section 3 without the previous sanction
of the district magistrate,

40. Protection of action taken in good faith—No suit, prosecution or other legal proceeding shall
lje aguinst any person for anything which is in good faith done or intended to be done under this Act.

41. Power to cxempt—Where the Central Government is of the opinion that it is necessary or
expedient in the public interest so to do, it may, by notification in the Official Gazette and subject to
sueh conditions, if any, as it may specify in the notification,—

{a) ¥exempt any person or class of persons (either generally or in relation to such descrip-
tion of arms and ammunition as may be specified in the notification)], or exclude ary description
of arms or ammunition, or withdraw any part of India, from the operation of all or any of the
provisions of this Act; and

1. Subs. by Act 25 of 1983, s. 14, (w.c.f. 22-6-1983).
2. Sube, by Act 25 of 1983, 8. 15 (w.e.f. 22-6-1983),
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(b) as often as may be, cancel any such notification and again subject, by a like notification,
the person or class of persons or the description of arms and ammunition or the part of India to
the operation of such provisions.

3

42. Power to take census of fire-arms—(7) The Central Government may, by notification in the
Official Gazette, direct a census to_be taken of all firearms in any area and empower any officer of
Government to take such censas.

{2) On the issue of any such notification all persons having in their possession any firearms in
that area shall furnish to the officer concerned such information as he may require in relation thereto
and shall produce before him such firearms if he so requires.

43, Power to delegate—(]) The Central Government may, by notification in the Official Gazette,
direct that any power or function which may be exercised or performed by it under this Act other thap
the power under section 41 or the power under section 44 may, in relation to such matters and subject
to such conditions, if any, as it may specify in the notification, be exercised or performed also by—

(a) such officer or authority subordinate to the Central Government, or

(b) such State Government or such officer or authority subordinate to the State Government
as may be specified in the notification.

(2) Any rules made by the Central Government under this Act may confer powers or impose
duties or authorise the conferring of powers or imposition of duties upon any State Government or
any officer or authority subordinate thereto.

44, Power to make rules—(/)} The Central Government may, by notification in the Officizl
Gazette, make rules for carrying out the purposes of this Act,

(2) In particular, and without prejudice to the generality of the foregoing power, such rules may
provide for all or any of the following matters, namely —

(a) the appointment, jurisdiction, control and functions of licensing authorities 1[including
the areas and the categories of arms and ammunition for which they may grant licences];

(b) the form and particulars of application for the grant or renewal of a licence and where
the application is for the renewal of a licence, the time within which it shall be made;
(c) the form in which and the conditions subject to which any licence may be granted or

refused, renewed, varied, suspended or revoked,;

(d) where no period has been specified in this Act, the period for which any licence shall
continue to be in force; :

(e) the fees payable in respect of any application for the grant or renewal of a licence and in
respect of any licence granted or renewed and the manner of paying the same;

() the manner in which the maker’s name, the manufacturer’s number or other identification
mark of a firearm sball be stamped or otherwise shown thereon;

(g) the procedure for the test or proof of any firearms;

(k) the fircarms that may be used in the course of training, the age limits of persons who may
use them and the conditions for their use by such persons;

1. Tos. by Act 25 of 1983, 5. 16 (w.e.f, 22-6-1983).
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(/) the authority to whom appeals may be preferred under section 18, the procedure to be
foliowed by such authority and the period within which appeals shall be preferred, the fees to be
paid in respect of such appeals and the refund of such fees;

(/) the maintenance of records or accounts of anything done under a licence other than a
licence under section 3 or section 4, the form of, and theentries to be made in, such records or
accounts and the exhibition of such records or accounts to any police officer or to any officer of
Government empowered in this behalf; 3

(k) the entry and inspection by any police officer or by any officer of Government empowared
in this behalf of any premises or other place in which arms o1 ammunition are or is manu-
factured or in which arms or ammunition are or is kept by a manufacturer of or dealer in such
arms or ammunition and the exhibition of the same to such officer;

(D the conditions subject to which arms or ammunition may be deposited with a licensed
dealer or in a unit armoury as required by sub-section (1) of section 21 and the period on the ex-
piry of which the things so deposited may be forfeited.

(m) any other matter is to be, or may be, prescribed,

(3) Bvery rule made under this section shall be laid as soon as may be after it is made before
each house of Parliamont while it is in session for a total peiiod of thirty days which may be comprised
in one session or in 1two or more successive sessions, and if, before the expiry of the session immedia-
tely following the session or the successive sessions aforesaid]; both Houses agree in making any
modification in the rule or both Houses agree that the rule should not be made, the rule shall there-
after have effect only in such modified form or be of no effect, as the case may be, so, however, that
any such modification or annulment shall be without prejudice tc the validity of anything previously
done under that rule.

45, Act not to apply in certain cases—Nothing in this Act shall apply to—

(a) arms or ammunition on board any sea-going vassel or any aircraft and forming pact of
the ordinary armament or equipment of such vessel or aircraft:

(b) the acquisition, possession or carrying, the manufacture, repair, conversion, test or
proof, the sale or transfer or the import, export or transport of arms or ammunition—

(i} by or under orders of the Central Government, or
(i) by a public servant in the course of his duty as such public servant, or

(iif) by a member of the Nationat Cadet Corps raised and maintained under the National
Cadet Corps Act, 1948 (31 of 1948), or by any officer enrolled person of the Territorial Army
raisea and maintained under the Territorial Army Act, 1948, (56 of 1948) or by any member
of any other forces raised and maintained or that may hereafter be rai
ang maintained under any Central Act, or by any member of such other forces as the Central
Government may, by notification in the Official Gazette, specify, in the course of his duty
as such member, officer or enrolled person,

(c) any weapon of an absolete pattern or of antiquarian value or in discepair which is not
capable of being used as a firearm either with or without repair;

(d) the acquisition, possession or carrying by a person of miner parts of arms or ammuni-
tion which are not intended to be used along with complementary parts acquired or
possessed by that or any other person.

46. Repeal of Act I1 of 1878—(1} The Indian Arms Act, 1878, is hereby repealed.

(2) Notwithstanding the repeal of the Indian Arms Act 1878 (11 of 1878), and without prejudice to
the provisions of sections 6 and 24 of the General Clauses Act 1897 (10 of 1897), every licence granted
or renewed under the first mentioned Act and in force immediately before the commencement of this
Act shall, unless sooner revoked, continue in force after such commencement for the unexpired
portion of the period for which it has been granted or renewed.

.1 Subs. by Act 25 of 1983, 8. 16 {w.c.f. 22-6-1983). ; _ Y T
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